FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SHARP MINT LIMITED

(b) Details of authorized representatives
are available at:

: RELEVANT PARTICULARS
| 1. | Name of the Corporate Debtor SHARP MINT LIMITED
2. | Date of Incorporation of the corporate debtor 31.10.1989
3. | Authority under which the Corporate Debtor is | Registrar of Companies, Delhi under
incorporated / registered v the Companies Act, 1956
4, Corporate  Identity No. / Limited Liability | U24200DL1989PLC038212
Identification No.of the Corporate Debtor
5. | Address of the registered office and principal office | Registered Office:
(if any) of corporate debtor Ist floor, Sager Center, Plot no 9,
Gujrawalan Town, New Delhi -
110009
Unit Address 1: Plot No. C-3,SMA
Co-op Industrial Area, Karnal road,
New Delhi
Unit Address 2: Plot No. F 73 to F
75 A, 76, BCD Industrial Area,
Bhiwadi, Alwar, Rajasthan
Unit Address 3: Plot No. C-2,
Industrial Area, Chemical Complex,
Barabanki, Uttar Pradesh
6. | Insolvency Commencement Date in respect of | 19-05-2023 (Order dated 15.05.2023
corporate debtor served to IRP on 19.05.2023)
7. Estimated date of closure of insolvency resolution | 10-11-2023
process
8. | Name and registration number of the insolvency | Rajender Kumar Jain
professional acting as interim resolution professional | IBBI/IPA-001/IP-P00543/2017-
2018/10968 \
9. Address and e-mail of the interim resolution | House N0.3698/1, First Floor,
professional, as registered with the Board Sector 46-C , Chandigarh-160047
E-mail id: rkjain.ip@gmail.com
10. | Address and e-mail to be used for correspondence | SCO-818, 1st Floor, Above Yes Bank,
with the interim resolution professional NAC, Manimajra, Sector 13,
Chandigarh-160101
E-mail:
SHARPMINTCIRP@GMAIL.COM
Mobile No0.-9875921490
11. | Last date for submission of claims 02-06-2023
12. | Classes of creditors, if any, under clause (b) of sub- | Name of the class(es)- NA
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act as | 1.NA
Authorized Representative of creditors in a class | 2.NA
(Three names for each class) 3NA
14. (a) Relevant Forms and (a)Web link:

http://ibbi.gov.in/downloadform.html
Please refer Note 1 given below for
applicable form(s)

(b)NA




Notice is hereby given that the Hon’ble Principal Bench, National Company Law Tribunal, New Delhi
has ordered the commencement of the Corporate Insolvency Resolution Process of Sharp Mint
Limited on 15/05/2023, however the order was served to IRP on 19/05/2023.

The Creditors of Sharp Mint Limited are hereby called upon to submit their claims with proof on or
before 2nd June, 2023to the Interim Resolution Professional at the address mentioned against entry

No. 10.

The Financial Creditors shall submit their claims with proof by Electronic means only. All other
Creditors may submit the claims with proof in person, by post or by electronic means.

The submission of proof of claims should be made in accordance with Chapter IV of the Insolvency
and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,
2016. The proof of claims is to be submitted by way of the following specified forms along with
documentary proof in support of their claims:

Note-1

Form B: for claims by Operational Creditors (except Workmen and employees)
Form C: for Claims by Financial Creditors
Form CA: for Claims by Financial Creditors in a Class

Form D: for Claims by Workmen and Employees

Form E: for Claims by Authorized Representative of Workmen and Employees
Form F: for Claims by creditors other than financial creditors and operational creditors

Submission of false or misleading proofs of claim shall attract penalties.

Kindly mention contact details in the claim form so that any query regarding claim can be
resolved immediately.
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Rajender Kumar Jain
Interim Resolution Professional in the matter of Sharp Mint Limited
Date: 19.05.2023 (Reg. No IBBI/IPA-001/IP-P00543/2017-2018/ 10968)

Place: Chandigarh
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POONAWALLA (FORMERLY KNOWN ASMAGMA HOUSING FINANCE LTD.)

HOUSING FINANCE | REGD.OFFICE:602, 6TH FLOOR, ZERO ONE IT PARK, SR.
I NO. 79/1, GHORPADI, MUNDHWA ROAD, PUNE 411036

UNDER SECTION 13(2) OF
THE SARFAESI ACT,2002

g

mortgaging your Immovable property/ies from Magma Housing Finance Ltd “MHFL” now renamed as Poonawalla Housing Finance
Ltd “PHFL” . You defaulted in repayment and therefore, your loan/s was classified as Non-Performing Assets. ADemand Notice under
Section 13(2) of Securitisation and Reconstruction of Financial Asset and Enforcement of Security Interest Act 2002 for the recovery
of the outstanding dues sent on last known addresses however the same have returned un-served. Hence the contents of which are
being published herewith as per Section 13(2) of the Act read with Rule 3(1) of The Security Interest (Enforcement) Rules, 2002 as
and by way of Alternate Service upon you.

Details of the Borrowers, Co-borrowers, Guarantors, Securities, Outstanding Dues, Demand Notice sent under Section 13(2) and
Amount claimed there under are given as under

SR [ U A0 DETAILS OF THE DEMAN
NO.|  CO-BORROWER, GUARANTOR SECUREDO ASSET NOTICE AMOUNT DUE IN RS.
AND LOAN AMOUNT DATE
SHUBHAM SHUKLA, | ALL THAT PIECE AND PARCEL OF RESIDENTIAL " = - - TRS.928903.
1. CHANDRA WATI, EASTERN PORTION OF PLOT BEARING NO.-49, | %9952023| T\ ENTY EIGHT THOUSAND  NINE

PASHUPATI SHUKLA
LOAN AMOUNT: RS.840000/-
LOAN NO:
HF/0031/H/20/100002

ADMEASURING 36 SQ. YDS., OUT OF MUST. NO.
31- KILLA NO.- 21/2/2. MUST. NO.- 33. KILLA NO.-
112, 1/4, 113, 1/1, RAKBA 10 KANLA, 9 MARLA,
SITUATED IN THE AREA OF VILLAGE
BALLABAHGARH, DISTRICT FARIDABAD,
HARYANA. AND BOUNDARIES OF THE PLOT-
EAST- OTHERS HOME WEST- PART OF PLOT NO.-
49 NORTH- OTHERS PROPERTY SOUTH- ROAD
ADMEASURINGARE:-36 SQ. YDS.

HUNDRED THREE AND FORTY SIX
PAISAS ONLY) TOGETHER WITH
FURTHER INTEREST @ 16.5%P.A TILL
REPAYMENT.

SATISHRUMAR, TALC | ALC THAT PIECEAND PARCELOF THEHOUSENOC: COAN NO:HLCT0Z33THTTI7T00071T

2. SINGH, SUJATA 6/225/17 KHEWAT NO. 1187 KHATANO. 1276 KILLA| 09,05.2023| RS.703153.50 (RUPEES SEVEN LACS
LOAN AMOUNT: NO. 140/1 (8-0), KANAL 0 MARLA TO THE EXTENT THREE THOUSAND ONE HUNDRED FIFTY
NGLUSES A& s4boutr- | SITUATED AT JATOLL, TEHSIL- PATODI R oI FoEa oS o)
INCLUDES RS.640000/- : : ) TOGETHER WITH FURTHER INTEREST
BEARING NO. AND BOUNDARIES OF THE PLOT NA ( AS PER

LOAN NO:HL/0233/H/19/100041
RS.413489.95 (RUPEES FOUR LACS
THIRTEEN THOUSAND FOUR HUNDRED
EIGHTY NINE AND NINETY FIVE PAISAS
ONLY) TOGETHER WITH FURTHER
INTEREST @ 16.5%P.ATILL REPAYMENT.

SALEDEED).

EAST: PROPERTY OF SOKAT

WEST: ROAD 15 FT NORTH: PROPERTY OF
MUNESH SOUTH: PROPERTY OF DEVENDER.

HL/0233/H/19/100011 AND

RS. 360000/-VIDE A LOAN

ACCOUNT BEARING NO
HL/0233/H/19/100041

3. | SANJEEV,RENUSANJEEV [ ALC THAT PIECE AND PARCEL OF RESIDENTIAC COANNO:HFIOT79/HIZ0MTO0T8Z |

09.05.2023

LOAN AMOUNT: PROPERTY AREA MEASURING 313 SQ. YDS. OUT RS.1180164.71 (RUPEES ELEVEN LACS
INCIEJS[.):EZ‘:OI(?)’SO(:?{)-X\(’S(I)?I-{IIDE OF TOTAL LAND AREAMEASURING 529 SQ. YDS,, EIGHTY THOUSAND ONE HUNDRED
. - OUT OF ARAJI KHEWAT/ KHATA NO. 31/34. SIXTY FOUR AND SEVENTY ONE PAISAS

LOAN ACCOUNT BEARING | MUSTKIL NO. 48. KILL NO. 5/2,6.7/1 KITA 3 RAKBA

ONLY) TOGETHER WITH FURTHER
INTEREST @ 16.5%P.A TILL REPAYMENT.
AND  LOANNO:HF/0179/H/21/100135
RS.634507.05 (RUPEES SIXLACS THIRTY
FOUR THOUSAND FIVE HUNDRED
SEVEN AND FIVE PAISAS ONLY)
TOGETHER WITH FURTHER INTEREST @
15.75%P.ATILL REPAYMENT.

NO. HF/0179/H/20/100182
AND RS. 600000/-VIDE A
LOAN ACCOUNT BEARING
NO HF/0179/H/21/100135
LOAN AMOUNT: RS.1100000/-
LOAN NO:
HF/0179/H/20/100182

16 KANAL 0 MURLA KA 7/128 SHARE RAKBA LAND
AREA MEASURING 529 SQ. YDS., SITUATED IN
THE WAKA MUJA PRAHLADPUR MAJRA DING.
TEHSIL BALLABHGARH AND DISTRICT
FARIDABAD, HARYANA.AND

BOUNDARIES OF THE PLOT EAST-RANVIR
NORTH-ROAD

WEST-DIGAR SOUTH-RAJEEV

SURESH, SUNITA ALL THAT PIECE AND PARCEL OF RESIDENTIAL

RS.1920642.37(RUPEES NINETEEN
4. FLAT NO. GF-1 ON GROUND FLOOR BUILT ON

09.05.2023| LACS TWENTY THOUSAND  SIX
LOAN AMOUNT: PLOTNO. 179 ADMEASURING BUILT UP ARCA S63 HUNDRED FORTY TWO AND THIRTY
RS.1946835/- SQ FT. FALLING UNDER KHASRA NO. 301 SEVEN PAISAS ONLY) TOGETHER WITH
SITUATED AT AKASH VIHAR COLONY FURTHER INTEREST @ 12.5%PA TILL
LOAN NO: (AKASHWANI) IN VILLAGE SADULABAD PARGANA REPAYMENT ek
HF/0245/H/19/100103 & TEHSIL LONIDIST. GHAZIABAD (U.P.). "THE SAID )

PROPERTY" BOUNDARIES OF LAND/FLAT/PLOT
AS UNDER: EAST WEST ON OF THE PROPERTY
NORTH SOUTH PLOT NO. 180 VACANT PLOT
GROUND FLOOR20FT WIDCROAD

ARVIND KUMAR, ABHISHEK | ALL THAT PIECE AND PARCEL OF HOUSE NO. LOAN NO: HL/0245/H/14/100059

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

@ Ch Iﬂ Corporate Office: 1st Floor, 'Dare House', No.2, N.S.C. Bose Road, Chennai-600 001
Fmter o becter e Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa Road, Karol Bagh, New Delhi -

110 005.
POSSESSION NOTICE
Under Rule 8 (1)

WHEREAS the undarsigned being the Authorised Offices of M/s. Cholemandalam Investrnent And Finance Compary Limited undes the
Securitisation and Reconsiruction of Financial Aspats and Enforcerment ol Securilty Interest Act, 2002 hersinalter called the Act and in axercise
of powers conferred under Section 13[12] read with Rules 3 of the Security [nbesest [Enforcement] Rules, 2002 sued dermand notices calling
upan the borrowers, whise names have been indicated in Cofurnin [B] below on dates specified in Column [C] to repay the outstanding amourt
indicated in Column [[] below with interest therean within 0 days from the date of recespt of the said notice,

The barrawers having falled to repay the armount, nofice Is hereby given to the bamowers in particulas and the Public in general that the
undersigned has taken passession of the propestes mortgaged with the Comgany described in Colums [E] harein balow on the respective
dates mentionad in Colurmn [F| in exercige of Ehe powers conlerred on him under Section 13[4] of the Act read with Rule 3 of the Rudes made
there under,

The bormowers in particular and the Public in general ang herelyy cautionsd not to deal with the properties mentsaned in Column [E] below and
any such dealings will be subpect to the charge of M{'s. Cholamandalam [rmestment And Finance Company Limited far an amount mentionad in
Column [D] aéong with Interest and ether charges,

Under sectiaon 13 [£] of the Securitisation Act, the boorowers can redesm the secured asset by payment of the entire outstanding includng all
coste, charges and expenses before notification of sale.

Hastsal Colony Known As Dayal Sarn Uam
Wagar MWew Delhi. Which Is Bownded As
Under: East- Road 307, West- Portion Of This
Plot, Marth- Other Shop , South- Others Shop.,

Property 2: Second Floor With Roof Rights,
Front Side Portion Bullt On Northern Portion,
Area Measuring 108 Sg.Yds.Partdf Property
Bearing Wz-10 Measuring 250 Sq.¥ds. Qut OF
Khasra Mo 20041 |, 90742 | 90751 , & 9052
Situated Im The Area OF Village Hastsal Colony
KEnown As Dayal SarUttam Nagar, New Dehili.

Sar Colony |, Utkam Magar, Mew Defhi- 110059
Z.PRITHVIDUTT SHARMA (applicant)
Z2-68, Shop Mo.3 |, Daval Sar Read Uttam
Nagar , Mew Delhi-110059
3.PRITHVIDUTT SHARMA [Applicant)
WE-40 A Dayal Sar road Littam Nagar, Mew
Delki-110059

4. PRITHVIDUTT SHARMA (Applicant)
W-38,0aval Sar road LUttam Nagarn New
Delhi-110059

5.Renu Sharma (Co_Applicant)

WZ-10 (Front Skde Portion) 10 5F, WZ-Block ,
Dayal Sar Colony Littam Magarn, New Delhi-110059

6.Renu Sharma (Co_Applicant)

Z2-68, Shop Me.3 |, Daval Sar Road Uttam Magar , New Dethl-110059
7.Renu Sharma (Co_Applicant)

WZ-40 A Dayal Sar road Ltam Nagar, Mew Delhl-110059

8.Renu Sharma (Co_Applicant)

WZ-38 |, Daval Sar road Lttam Nagar | Mew Delhi-110052

9.M/5 PD Electricals [Co_Applicant)

WZ-10 (Front Side Portion] 10 5F WZ- Block , Dayal Sar Colony , Utsam MNagar, Mew Delhi-110059
10.M/5 PD Electricals (Co_Applicant)

Z-68, Shop Mo.3 |, Daval Sar Road Uttam Magar , Mew Dethi-110059
11.M/5 PD Electricals {Co_Applicant)

WZ-40 & Dayal Sar road | Uttam Magar, New Delhi-110059

12.M/5 PD Electricals {Co_Applicant)

WZ-38 , Dayal Sar road Uttam Nagar  Mew Delhi-110059

SL NAME AND ADDRESS OF APPLICANT s E w| 2 DETAILS OF E
NO & LOAN ACCOUNT NUMBER e § = PROPERTY POSSESSED S &
=35 8 T
ooz % = a
[A] [E] [€]_| D] [E] [F]
1, |Loan Afc Mo, No. XDHEELDOODO1 750730, i 21 | Property 1: Shop On Ground Floor Without m
XOHEDHE00001355401, = 2 2 |Roof Rights Area Measuring 15 Sq.vds.| 2 5
Tupn;ﬁunauﬁ:::;ﬁﬂ Aplicant o E $ (8.1/2%15.2) Portion Of Property Mo, Wz-68 , "‘-E =
¥ ] [ o 1 " - + - =
WZ-10 (Front Side Portion)10 SF, WZ-Block,Dayal | &  |& g |Part Uf Kihasra Na.B5/14/2 Situated In Village) ¥ &
- fon
m o
s

Date ; 20 /O5/2023 Place DELHI  Authorised Officer : Cholamandalam Investment And Finance Company Limited

SPS INTERNATIONAL LIMITED

Registered Office Plot Mo, 15/, Ground Floor, Main Mathura Road, Faridabad, Haryana, 121003
CIM: LT4140HR1993PLCO3 1900

TATA CAPITAL FINANCIAL SERVICES LIMITED
9P

Regd. Office: 11th Floor, Tower A, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai-400013.
CIN : UG7100MHZ010PLC210201

Appendix - IV [Refer Rule — 8(1)] POSSESSION NOTICE
Whereas the undersigned being the Authorized Officer of Tata Capital Financial
Services Limited under the Securitization, Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of the powers confermed
under section 13 (12} read with Rule 3 of the Secunty Interest (Enforcement) nues
2002, msued a demand notice dated 0910972022 upon the borrower TIL Limited
{Borower’ Morlgagor) and Mr. Sumil Mazumder {Guarantor) to repay the amount
mentioned in the nofice being Rs, 21,96,06,087.22/- (Rupees Twenty One Crore
Minety Six Lakh Six Thousand Eighty Seven and Paisa Twenty Two Only)
outstanding as on 08.09.2022 with incidental expenses, cost, charges elc. within B0
days from the date of receipt of the said natice,

The Baorrower/Guarantors having faled to repay the said amount, notice is herehy
given fo the Borrower and Guaraniors in particular and the Public in General that the
Tehsildar-Cum-Executive Magistrate has faken the physical possession of the
property described herain below, pursuant to the arders dated 31.12.2022 passed by
the Hon'ble District Magistrate, Ghaziabad in Order No %93%/2022 in terms of the
power vested in Hom'bla District Magistrate, Ghaziabad under Section 14 of the said
SARFAES] Act read with rule 8 of the said rules and the same have been handed to the
undersigned, being the Authorized Officer of Tata Capetal Financial Services Limited
on this 16th Day of May of the year 2023

The Borrower(s)/Co-Borrawer (s} Morlgagon(s)/ Guarantor(s) above said in particular
and the Public in General is hereby cautioned not to deal with the properties and any
dealings with the properties will be subject to the charge of Tata Capital Financial
Services Limited for an amouni Rs. 21,96,06,087.22/- (Rupees Twenty One Crore
Ninety Six Lakh Six Thousand Eighty Seven and Paisa Twenty Two Only)
outstanding as on 08.09.2022, together with further interest thereon at the confraciual
rale of interest il the date of payment & expenses thereon.

The Borrower(s)/Co-Borrower(s) Mortgagoris)! Guarantor{s)'s attention is invited fo
provisions of sub-section (8) of section 13 of the Act, in respact of time available, to
redeem the secured assets.

DESCRIPTION OF THE MORTGAGED PROPERTIES
SurveyiDoor Patta’ Khata No. 8-1-252/3, Asst No. 40671
Plot Mo........ fFlat No. Industrial Plot No. 11
MeasurementExtent of property 21,276,580 5. Meders

Location/ Land Marks/ Mame of the | Leasehold mghls in Industral Plat No. 11,
area, Mohalla (It should give cear | measuring 21,276.80 Sq. Meters, situated
location of the property 0 a8 fo reach | m the layout plan of Sahibabad Industrial
the spotin case of need) Ared, dite-lV, Ghaziabad

TATA

City { District Ghaziabad
Boundarias; Az par site plan attached with Lease Deed
ﬁEE.s't-hy' ErTe I
West by Plot M. 10
South by Road 150 Meter Wide
MNorth by Railway Ling

5. 15.05.2023 = . i o e
DHAM'_?,Yigllfl\gﬁ,ISI»‘\NJAY 6/2/10, MEASURING 92.25 SQ. METER, SITUATED RS.3919506.70 (RUPEES THIRTY NINE E-mail 1D : info@spsintl,co.in, Contact No. 0129-7117719 Date: ENUE.IEE!ZH- Sdi- Authorised I:!fﬁnm,
, AT RESIDENTIAL COLONY VAISHALI GHAZIABAD, LACS NINETEEN THOUSAND FIVE ey PLACE: Ghaziabad For Tata Capital Financial Services Limited
INFRASTRUCTURE TEHSIL & DISTT, GHAZIABAD, U.P: HEREINAFTER HUNDRED SIX AND SEVENTY PAISAS STATEMENT OF STANDALONE AUDITED RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2023
LOAN AMOUNT: CALLED THE "SAID PROPERTY". ONLY) TOGETHER WITH FURTHER { Rs. in Lacs)
RS.5934010.55/- (RUPEES | BOUNDARIES OF LAND/FLAT/PLOT IN RESPECT INTEREST @ 14.05%P.A TILL EOBM A
FIFTY NINE LACS THIRTY | OF THE SAID PROPERTY AS UNDER: @ Vo k. Quarter Ended Year ended
FOUR THOUSAND TEN AND | EAST:H NO. 6/2/69 REPAYMENT. & Particulars PUBLIC ANNOUNCEMENT
FIFTY FIVE PAISAS ONLY) | WEST: H.NO. 6/2/71 LOAN NO: HL/0245/H/14/100060 31/03/2023 | 31/12/2022 | 31/03/2022 | 31/03/2023 | 31/03/2022 {Under Regulation & af the Insolvency and Bankrupley Board of India
WHICH INCLUDES NORTH: PUTLARAOD RS.1385200.59 (RUPEES THIRTEEN (Audited) | (UnAudited) | {Audited) | {(Audited) | (Audited) | |/insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RS.4486742.41/- VIDE LOAN | SOUTH: PARK LACS EIGHTY FIVE THOUSAND TWO I. Revenue from Operations 7743 FOR THE ATTENTION OF THE CREDITORS OF SHARP MINT LIMITED
Iﬁﬁg&gmﬁﬂﬁ%ﬁgggxﬁn HUNDRED AND FIFTY NINE PAISAS  Interest Income 1.58 11.00 1276 - RELEVANT PARTICULARS
RS1447268.14/- VIDE A LOAN ONLY) TOGETHER W'T'o" FURTHER Total Revenue from Operations 1.58 11.00 12.76 77.49
INTEREST @ 16.05%P.A TILL 5 r 1. | Name of corporate debtor SHARP MINT LIMITED
ACCOUNT BEARING NO REPAYMENT Otheer Income 0 0 B223 :
HLI0245/H/14/100060 Total Income 158 11.00] : 1276 129.72| |2 | Dete of incorporaion of carporats deblor § 31.10. 1389 _
You the Borrower/s and Co-Borrower/s/Guarantors are therefore called upon to make payment of the Il. Expenses . 3. ”‘“g't'g'”.r? under """"1'5:2 f”""?’?tﬁ . E‘Iﬂggtfar nff:mgpar:gsﬁé[mrhl under
above-mentioned demanded amount with further interest as mentioned hereinabove in full within 60 Days (i)Cost of material consumed 31.99 e RO PO | RO N S
of this Notice failing which the undersigned shall be constrained to take action under the act to enforce the (i)Purchases of Stock in Trade | |% |Corporate Identity Mo. / Limited Liability) |, o 450001 1989PLCO38212
; Y . . ; . : - : - Idantiication Mo, of corporate deslor
above mentioned security/ies. Please Note that as per Section 13(13) of The Said Act, You are in the filfChanges in inventories of finished goods, work in . 155.12 i et s e il
meanwhile, restrained from transferring the above-referred securities by way of sale, lease or otherwise progess and stock in trade A Lo cartmdeb i s e salbd: by — ; )
: 25 principal office (if any) of corporate debdor | 151 Noor, Sager Cenber, Plat Mo, 9, Gujrawalan
without our consent. FOR POONAWALLA HOUSING FINANCE LTD iivlfEmployes Benafits Expensas 043 0,43 .30 148 475 Town, Mew Dalhi = 110004
PLACE: DELHINCR (FORMERLY KNOWN AS MAGMA HOUSING FINANCE LTD) (viFinance Cost - - 267 Unit Address 1: Piot No. C-3 SMA Co-op
DATE: 20.05.2023 AUTHORIZED OFFICE {vlDepriciation and Amortisation Expense 012 0.10 0.24 12.15 Industrial Area, Kamal road, New Defi
[vi}Crther Expenses 959 3.54 5.75 2372 143,95 SAWEAGCIm T R | S Tt 10,
e =i e B =y, e e BCO Industrial Area, Bhiwadi, Alwar, Rajasthan
I Bgene L L e L Unit Address 3: Piot No. G-2, Indusirial Area,
: Chemical Complex, Barshanki, Uter Pradesh
Il Profit/(Loss) before exceptional items and tax (1-11) (8.57) 6.93 (6.05) (1268} (227.14) & | Insclvency commencement date In 19-05-2023 (Order daled 15.05.2023
_ IV. Exceptional items 0.00 0.00 0.00 0.00 0.00 respect of corporate detdor served 1o IRP on 19.05.2023)
— ~ Jammu and Kashmir Bank Ltd. BTy (857 6.93 (605)|  (12.68)| (227.14)| |7, [Estimaled dale of closure of insovency | 10-19-2023
» 'E K B k Impaired Assets Portfolio Management Department VI. Tax Expense: : ot Ll L _
* din Zonal Office Kathua [J&K), Near Forest protection force office, iCurrent Tax B. | Mame and registration number of the Rajender Kumar Jain

Serving To Empower

Kathua-184102 JEK, Tel: 01922-234663 E: amid.zojtwo@jkbmail.com

Registered office Corporate Headquarters M.A.Road, Srinagar 190001 Kashmir, India
T +91 (0)194 2481 930-35, F +91 (0)194 248 1928,
CIN: L65S110JK19385GC000048 E: info@jkbmail.com, W: www.jkbank.net

SALE CUM AUCTION NOTICE

Sale Motice for zale of immovable / movable properties under the Securitization & Reconstruction of
Financial Assets & Enforcement of Security Interest Act 2002 (the Act) & under Rule B(6) of sacurity
interest (enforcement) Rules, 2002 (the Rules)

Sealed bids on the prescribed tender document are invited from the interesied pariies for purchase of
hypothecated aszsets / morigaged propertyfies ! secured assets held as security by the Bank against credit
facilityfies availed by Borrowers heraunder. The properties! secured assels are in possassion of our Bank which
we intend to sell under the pravisions of the SARFAESI Act read with the Rules there under, for the recovery of
secured debt.

The sale of properties/secured assets is on “as is where is”, “as is what is” and “whatever there is"” basis.

The tender documents can be obtained from our Branch LF. Samba or from IAPMD Department Zonal Office
Kathua. Bids can be submitted at lAPMD Department Zonal Office Kathua on any working day by or before
16.06.2023 by 4 PM. Intending purchasers who desire to inspact properties! secured assetsfitle desdscan visit
Branch |.F. Samba on any working day from 22.05.2023 to 16.06.2023 between 10.30 A.M to 3 P.M.Tenders
shall be opened by Authorized Officer at 3.00 PM on 17.06.2023 at Zonal Office Kathua, in the presence of
those bidders who intend to be present & they will be given an opportunity of inter- se bidding to improve the offer
& the highest bidder shall be declared as successiul bid subject to his bid/offer accepted by the Authorized
officer. The sale, however, shall be subject to confirmation by the secured creditor. The properiyiies shall not be
sold below the reserve price. All the attendant charges!/ dues including regisiration charges, Stamp duty,
alectricity & water charges and taxes and GST etc. shall have to be borne by the purchaser exclusively of
hisown, Sealed bids to be accompanied by Earnest Money Dapasit being 10% of the Reserve Price by way of
Demand Draft in favour of “Jammu & Kashmir Bank Ltd.” Payable at Kathua. The Earnest Money Deposit
(EMD) will nof attract any interest. The successful bidder shall have to deposit 25% of the sale amount (inclusive

(i Deterred TaxiMet)

(it} Provision for taxation 0

msnhency professional actng as intenm
rasolution professipnal

g |Address and e-mail af the mberim resoltan | Howse Mo, 3693801, First Floor,

IEBLIPA-001/1P-PO0543/2017-2018/1 0968

1- The Campany is having ondy one business actiity 50 the segment reparting under Ind A%-108 s not required.

2= The Above result were reviewad by the Aedit Committes and approved by the Board of Directars of the Comgany in theirr meeting
hield on 19tk May, 2023 The Statutory Auditor of the Company have provided the limited review report for the same.

- Figuires ar previaus periads were |r'--:_;r|.:-..'|:||:'||.-'r|:'-| lagsified wherswer ner EREAry 1o canfirm 1o the o ol eurrent periods,

4- Indiam Accounting Standards are applicable on the Company weef 1st April 2017
For 5P5 International Limited

N Rt Trrobi ] iy Teiv dfen e uad (W01} [8.57) L {6.05) j1de8) | R31.149) professional, as registered with the Board | Sector 46-C | Chandigarh-160047
Vill. Other Comprehensive Income _ ; E-madl id; rkjain.ip@omail.com
'ﬁ Ihfm'" that will 'wt be reclassified to profit or I'.;"' 10| Address and e-mail 1o be used for SC0-318, 1st Floor, Above Yes Bank, NAC,
(i) Reimbursement Gain /(Loss) of the Detined Benefit Plan 3 comespondence with the Interim Manimajra, Sector 13, Chandigarh-160101
fiijMet Gain on equity Instrument designated at - - resalution professional E-mail: SHARPMINTCIRP@GMAIL COM
PO for the vear Mobile Mo, 3875021450
thnd Ingarme tax :1_=|.-.-I|r'|-:_; tor iems that will nal be reclaggafied . - 11.| Last date for submission of claims 02-06-2023
o profit ar loss 12| Liasses of creditors, if any, under clausa () r:i:EEng the class{es)- NA
B. Items that will be reclassified to profit or loss. 2 - of sub-section (64| of seclion 21, ascedained
Total ather Eamﬁ-r-e'i;éhsdue Income f: :ﬁim_ - - o R ko padttesimal )
1.1, | Marme al Insateency Professonals dentied i 1, WA
IX. Total Comprehensive income (VII+VII) (B.57) 6.93 (6.05) (12.68) (227.14) act a5 ulhonised Reoresentative of creditars |2 WA
X. Paid-up Equity Share Capital Equity Shares of{Face 423.79 423,79 322,59 423.79 322,59 in 8 claess (Thrae names for each class) 3. NA
Value Rs. 10/-) _ 14 | (a) Relevanl Fomms and (a) Web link:
X1. Reserves as at 31st March . {11.06) [b] Detads of authonzed representatives | hitp:iibbi.gov.infdownloadform.himi
XII. Earnings Per Share (EPS) on Face Value Rs, 10/- ara available at: (b) MA
[a} Bazsi (0.20) 0,16 {0.19) {0.30) {7.04) gﬂjjqiis .".EEIJ‘[-‘E::EF- that the H|:-:1'I:|IlE FJHE:EI BE;:;} NE:IiunaI %Jn:iaTg.- L:.-.- Tribunf[s,r:E-x
: ethi has orderad tha commencement of the prabe nsalvancy Rasolulion Procass of Sha
:-TLEEI-.LI:I = g0 i 1) L Ll Mint Limited on 150572023, howaver the crﬂe*fassurm:l '.-:.lﬂPTcn 19/05/2023. &

Tha Cradilors of Sharp Mint Limited are hareby called upon o submil Bir claems wilh proof on
of bafore 2nd June, 20230 the Interim Rasclution Professional a1 the address mentioned against
entry Mo, 10

The Financial Creditors shall submat their claims with proof by Electronic means anky. A3 other
Craditars may submit the claims with proof in persan, by post or by electronic maans,

The submission of proof of claims showd be made in eccordance with Chapler IV of the
Insohvency and Bankrupicy Board of India {Inscivency Hesolubion Process for Comporate

of Earnest Money Deposited ) with the Authorized officer on the same day or not later than next working day and 5D
the balance amount (75% of the sale consideration} o be deposited within15 days thereafler or within such Rahul lain
extended period as agread upon inwriting by and solely at the discretion of the Authorized Officar. In the event of Managing Director
any defaultin payment of any of these amounts, orif the sale is not completed by reason of any default on part of DIN: 00442109
the successful bidder, the Bank shall be entitled to forfeit all the money paid fill then by the successful bidder and
the property! Securad asset shall again be put for resale in absolute discration of the Authorized Officer. The
detailed terms and conditions of sale are prescribed in the tender document available at the Branch |.F. Samba
(BH Cell phone: 9419169144) and IAPMD Depariment Zonal Office Rathua {Ph. 01922-234663 [ Cell
phone-3596885222).

Mame of Barower|1. Mis Kashmir Katha Industries Situated at. Phase-ll, 1GC, SIDCO, Samba (JEK) -

Parsons) Regulatons, 2016, The proof of claims is to be submitied by way of the fllowing
specified forms along with documentany proaf in suppart of their chaims:

Note-1

Form B for claims by Operational Credilors {excapt Workmen and empigyees)

Form C: for Claims by Financial Creditars

Form C&; for Claims by Financial Creditors in a Class

Form D: for Claims by Workmen and Employess

Form E; foe Claams by Authorized Representative of Warkmean and Employeas

Form F; fiar Claims by creditors ather than fnancis! creditprs and operafional credilors
Submission of false or mislesding preofs of claim shall attract penaltias.

Kindly mention contact details in the claim form so that any query regarding claim can be

Diate @ 19th May, 2023.
Place : Faridabad

Firm/ Borrower/ | 184121 through its Prop. Mrs. Hala Azhar Wie Sh. Mohd Azhar (Borrower Firm), 2. Mrs. resolved immediately.
Guarantors/ Hala Azhar W/o Mr. Mohd Azhar Rio 8102, Near Raja Lal House, Mohalla Chobfroshan, Rajender Kumar Jain
Mortgagors Saharanpur, (U.P}- 247001, Also at Bashir Colony near police post Bathindi, Tehsil Bahu Date: 19.05.2023  Interim Resohution Professional in the matter of Sharp Mint Limited

Piacs: Chandigarh

Cholamandalam investment and Finance Company Limited
Corporate Office: No.2, Dare House, 1st Floor, NSC Bose Road, Chennai — 600 001.

Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa Road, Karol Bagh, New Delhi - 110 005

Contact No: Mr. Sudhir Tomar Mob No. 9818460101

and Distt Jammu (J&K}181152, (BorrowerMortgagor). 3. Mr. Nafeez Ahmad Sfio Mr. {Reg. No IBBLIPA-DD11P-POC4372047-2018/10064)
Ajmat All urf Goley Khan, Mohalla: Kasgar Tola, Nanpara, Distt. Bahraich (U.P) -271865
[(MortgagonGuarantor), 4. Mr. Firoze Ahmed S/'o Sh. Ajmat Ali urf Goley Khan, Mohalla:
KazgarTola, Nanpara, Distt. Bahraich (U.P)-271865, (Mortgagor/Guarantor), 5. Mr. Nisar
Ahmed Slo Sh. Ajmat Ali urf Goley Khan, Mohalla: Kasgar Tola, Manpara, Distt. Bahraich
(U.P) 271865 (Mortgagor/Guarantor), 6. Mr. Vijay Singh S/o Sh. Rabi Singh R/o Goran

Khabbi, Samba (J&K)-184121 (Guarantor).
|Lease hold rights of B Kanals of land siluated at Phase-ll, IGC, SIDCO Samba (J&K) along with

{} Chola

Enter a better life

Description of

EFDPEI"I'_'.-'-' all the Constructions raised thereupon standing in the name of the borrower firm Mis Kashmir E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
d ' i | : . o . . : :
p,::::{f fusine.Inccinee Simugh: 15 Rrop: Mis: Fiae Setar Wio- M Mol sehaniong:wih Fank E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act

Machineny.

Rs. 17,31,96,251.60 (Rupees Seventeen Crore Thirty One Lac Ninety Six Thousand Two
Hundred Fifty One and paisa sixty only) Plus charges, cost incurred / to be incurred.

2002 read with proviso to Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower / Co-Borrower/ Mortgagor (s) that the below described immovable properties

Amount due as
on J30.04 2023

Reserve Price  |Lease hold rights of B Kanals of land situated at Phase-Il, IGC,| Reserve Price | EMD (10 %) mortgaged to the Secured Creditor, the Symbolic/Physical possession of which has been taken by the Authorised Officer of Cholamandalam investment ang
Wiy fes) st Eﬁfﬂ%ﬂ;;‘%ﬂfﬁgﬂ Em&atfthﬁf e T B Finance Company Limited the same shall be referred herein after as Cholamandalam investment and Finance Company Limited . The Secured Assets will be sold

:ﬂﬂ Er?dmlllfdiﬂlpﬂ Industries through its prop: Mrs. Hala Azhar Wio s i on“Asis whereis”, “As is what is”, and “Whatever there is” basis through E-Auction.

I, r. . . . . . . .
oski-hialod Itis hereby informed to General public that we are going to conduct public E-Auction through website https://chola-lap.procure247.com/

Plantand machinery Rs. 30375 Lac |Rs, 30.38 Lac| | — I — . . S £ Auction D 4
Y 1. Mis Jammu Industries Situated at Phase-2, 1GC, SIDCO, Samba (J&K) -184121 through S.N. Account No. and Name of borrower, s Descriptions of tl'_|e eserve Price, ?rnest - uc_tlon ate an
Borrower its Prop: Mr. Khallilullah S/e Mr. Noor Mohammad (Borower Firm), 2. Mr. Khallilullah S/o co- borrower, Mortgagors property /Properties Money Deposit & Time, EMD

Notice U/s 13(2)

| 15/04/2022
Rs.78,45,977.77/

Submission Last Date
Inspection Date

09.06.2023
at 11.00 a.m to 1:00 p.m

08.06.2023, 10.00

Bid Increment
Amount (In Rs.)
Rs. 30,00,000 /-

Rs. 3,00,000/-
Rs.50,000/-

Firm/ Borrower! | Mr.Noor Mohammad, Rfo; House No.135, Mohalla Jubliganj Pashchimi, Tehsil: Manpara,
Guarantors! | pjstt Bahraich, (U.P)- 271865 (BorrowerMortgagor), 3. Mr. Firoze Ahmed Slo Sh, Ajmat Ali
Mortgagars urf Goley Khan, Mohalla: Kasgar Tola, Manpara, Distt Bahraich (U.P) -271865
(Morgagor/Guarantor), 4. Mr. Nisar Ahmed Slo Sh. Ajmat Ali urf Goley Khan, Mohalla:
Kasgar Tola, Manpara, Distt. Bahraich (U.P)- 271865 (Morigagor! Guarantor)

Lease hold rights of 4 Kanals& 8,94 Maras of land situated at Phase-ll, 1GC, SIDCO Samba (JAK)

Property No.-1: All that piece and
parcel of property bearing on Ground
Floor without roof rights in the part of the
property bearing WZ -88 built on Plot No.

W EX il Ty 68, 83, 88 land measuring 98 Sq.yds out
of Khasra No. 1 situated in the area of
PHYSICAL village Nangli Jalab, Delhi in the colony

1. Loan Account No..XOHEEDL00001932263,
XOHEEDL00001935970, XOHEEDL00002587771 and
HE02EDL00000004448
1. HARJEET SINGH
Wz-88 (WZ-88A) F/F, Street No 13 Krishna Puri Mkt, Delhi — 110018.
2. ADVANCE TECHNO PRODUCTS

Description of

EFDPEHFI' alongwith all the constructions raised thereupon standing in the name of the borrower firm M/S gHOP/ NO.-3, WZ(-:4, Str(c:aet I\(I;) -116Krisgng Puri Mkt, Delhi — 110018. known as Krishna Puri. New Delhi which am to 5.00p.m
ecured Jammu Industries throuah its prop:; Mr, Khallilullah S/oMr.Noor Mohammad alongwith Plant & . M/s ADVANCE TECHNO PRODUCTS INDIA ; T e -
Assats S g SHOP NO.3, WZ-4, G/F Street No.- 11 Krishna Park, New Delhi-110018. is bounded as under :- East :- Passage 15 As per appointment

Machinery and stock.

Amount due as|Rs. 10,53,00,469.32 (RupeesTen Crore Fifty Three Lac Four Hundred Sixty Nine and paisa
on 30.04. 2023 | Thirty Two only) Plus charges, costincurred / to be incurred.

Reserve Price |Lease hold rights of 4 Kanals& 8.94 Maras of land situated at

Ft, West :- Remaining portion of said
property, North :- Others Property, South
:- Road 30 feet

Property No.-2: All that piece and
parcel of Shop on Ground Floor bearing

4.HARJINDER KAUR

At: WZ-88 Street No.13 Krishna Puri Tilak Nagar, New Delhi-110018.
Also At: Harjinder Kaur M/s Advance Techno Products

WZ-4 G/F Shop G.N.11, Krishna Park New Delhi -110018.

Also At: Harjinder Kaur M/s Advance Techno Products India

Rs 60,00,000 /-

Reserve Price Rs. 6,00,000/-

EMD {10 %)

(In lacs) Phase-Il, IGC, SIDCO Samba (J&K) alongwith all the Re Rs SHOP NO-3 WZ-4 Street No-11, Krishna Park, New Delhi-110018. Pvt. No. 3 area measuring 21.30 Sq.Yds
construgtions raised thersupon standing in the name of the 943 73 24 37 22??35: oixiforxmr%‘gs\;‘gfr{s& Rs.1,00,000/-
borrower firm Mis Jammu Industries through its prop: Mr Lac Lac No.4), Gali No.11, Krishna Park, Tilak

Khallilullah S/o Mr.MNoor Mohammad. Nagar, New Delhi which is bounded as

Plant and machinary Rs. 3124.00 Lac |R=. 32.40 Lac under :- East — Remaining Portion, West —
Plot No.5 and Road, North — Other's
Stock Rs. T9.85 Lac | Rs. 7.99 Lac Property, South —Property of Gobind Ram

1. In the event if combined bid for both land & building and Plant & Machinery is not recened the Bank will have
sole discretion to first accept the bid for sale of Plant & machinery and bid for sale of land & building will be
accepted only after successiul auction of Plant & Machinery.

2. Land & building shall not be zold exclusively without the sale of Plant & Machinery.

The Authorized Officer reserves the right to reject all or any offer without assigning any reason. This publication
is also 15 days notice o the BorrowarMortgagors/Guarantors of the above said loan account about holding of
sala on above mentionad date/ place if the outstanding dues are not paid in full. The propearty is free from all the
encumbrances io the best of knowledge of Authorized officer.

Mote: -Applications without Tender document & EMD shall not be entertained.
Place: Kathua Authorised Officer

1. All Interested participants / bidders are requested to visit the website https://chola-lap.procure247.com/ & https://www.cholamandalam.com/auction-
notices. For details, help, procedure and online training on e-auction, prospective bidders may contact (Muhammed Rahees — 81240 00030), Ms.Procure247.;
Contact Mr. Alpesh Borisa Cell No. 7046612345/ 9898056524,. Email id : alpesh@procure247.com, suraj@tender247.com, parin@tender247.com

2. For further details on terms and conditions please visit https://chola-lap.procure247.com/ & https://www.cholamandalam.com/auction-notices to take

part in e-auction.
THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Place: DELHI, NCR Date : 20-05-2023

Date: 18.05.2023

financi“. ep‘ .in

Sd/- Authorised Officer Cholamandalam Investment and Finance Company Limited

New Delhi o9 ©
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Aro granite industries Itd.
1100% Export Qriented Unit)
CIN - LT480900L 1988PLCO 1510
Regd, Office ; 1001, 10th Floor, DLF Tower A, Jasola, New Dedhi - 190025

www.arolile.com.

Place : HOSUR, TAMILKADU
Date :19.05.2023

Ph, ; 011-81686163, Fax - 011-2634 1954, Email ; mvesiorgrievanceilarciie.com, Website ; wew.arobie, com
EXTRACT OF STANDALONE AUDITED FINANCIAL RESULT FOR THE QUARTER AND YEAR ENDED 3157 MARCH 2023
IR in lacs)
Quartes Ended| Year Ended | Quarter Ended
L1 Particulars 31.03.2023 | 31.03.2023 | 31.03.2022
o (Audited) | (Audited) | ( Audited ]
1 | Total Income from oparadions d, 701 .44 18,444 B3 4 BBf 60
2 | Met Profit { {Loss) for the pericd {before Tax Exceptional andior Extracrdinary dems) 16,57 (590,69} (844
3 | Mel Profil | {Lass) for the pariod before tax (afber Excepbional andior Extragrdinary ilams) 16.57 | BE0.69) GH.44
4 | Met Profit/ (Loss) for the pariod affer tan (after Excepfionsl andfior Exiraardingry items) 48,87 (578.81) 115.64)
3 | Total Comprahensive came far the pedod [Compezing Prafit ! {Loss) for the pesiod
gfter tax) and Other Comprehensive Income (after tax)] 4543 (587,09 .08
6 | Paid up Equity Share Capial 1.530.00 1.530.00 155000
7 | Reservas [exchuding Revaluvabon Reservs| as shawn in the Audited Balance Sheed 17 531.43
of thi previaus. year
8 | Earmings Per Bhara {of Rs. 100~ each) [for contnuing and discaontinead oparafions)-
1. Basic; 0.30 {3.54) (010
2. Diluled: 0.30 13.84) (0.10)
Mote :

The above is an axfract of the detailed formal of Quarerydnnual Financial results fled with the Stock Exchange under Riagulation 33 of the
SEEB| {Lisfing Obbgalions and Disclosure Reguirements) Regulations, 2015, The full frmat
avadable on the websites of the Slock Exchangels), wwwbsaindiacom, and wwansaindiscom and the Company's websabs

of tha Quarterly'Annual Financial resulls is

For & on behalf of the Board

-5d-

Sunil Kumar Arara
Managing Director
DHN; 00150668

@ pPNL Housing

inance
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oeft HRA®, STWAR&l Wed, 22, Wh.fl. WA, 78 T&eei-110001

23357172, 23705414 AHEE :

www.pnbhousing.com
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TH, YTt BISTET WA [, (Tt & o WuAeluauEua’’ ) 3 [aieeT ¥, TH-8, SUBR [HAWT hiAek, T Uleh UeR<., W3 fdeeit-110016 ¥
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www.ireps.gov.in % HEIH H
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qT 9T HEAT|

iii) fava & @t Wit & qon | F=, erd-fafda sreen

gl aur Al @ foel, WRa | qe
AT AT |

3. TEAIerd A S STaE WHNUSH a2 3nféehed 3fh
TRHIRIEIA T i 408, VX 37, TeNa-122015 §
ST ¥ T ST wehd

4. TAgEN Qiaa foran s € 6 afs frelt =afem 1 30
IS o i h1g A 2, A IHeh Usiighd BT
T HEA H IEH TH Uk WATH A H
ehTe ot fafy | sani fei o iR fafea § st
MU HF=T TS0l s (TR Rd™
HONE HE FEAF (IMEIEET), wie 1. 6,7,8,
[ 5, IMETHS HER, 57 Teta (gRamm), fm
HIS-122050 H IFTRER & IR STH Y |

ii)

—PUBLIE NOHCE—

BE ITKNOWN-TO-PUBLIG-AT LARGE-THAT M
CLIENT MR. SUDARSHAN KUMAR ALONG
WITH HIS WIFE NAMELY MRS. ALKA GUPTA
BOTH RESIDENT OF PLOT NO. 415, F.F|
FRIENDS SOCIETY, SECTOR-12, VASUNDHRA
GHAZIABAD, U.P.- 201012, HAVE SEVERED AL
THEIR RELATIONS FROM THEIR SON NAMEL
MR. PIYUSH GUPTA AND HIS WIFE MRS. NEHA

EFFECT DUE TO HARASSMENT, TORTURE
CRUELTIES AND ATROCITIES CAUSED ON M
CLIENTS BY THEM. ANYBODY DEALING WITH
AFOREMENTIONED PERSONS AND THEIA
FUTURE CHILDRENS, WILL DO SO AT HIS OWN
COSTS AND RISKS, WITH NO RESPONSIBILIT
AT ALL FROM THE SIDE OF MY CLIENT.
Sd/- CHIRAG SINGAL
E.No.:- D/1678/2016  (ADVOCATE|
OFF. ADD.:- E-15/127, SECOND FLOOR|
SECTOR-8, ROHINI, DELHI-11008

13 |
TR afeha 97 91 198 S SHe! deil =<
framdt -2, = &, & Tehod, TR 2,
ot gom TR, fieeti-110086 1 39+ I
T fiE R T el w Sk TTer|
RO 3R R HRU O A
Td-3F Gufd W dgEa w deay faesg

Mob. No. 9716373903

PUBLIC NOTICE

My cient Sml. Rukmani Sharma 'Wio
Lata Shn Dinesh Sharma Rio H.Ng
E-24id-B. Khasra Mz 16{17], Phasa-2
Shyam Yihar, Dali-d has savered all
reladons, debar and disown her 5on
Despak Sharma and hes wile Knshng
i@ Sanju fram har &ll mowaable and
immevable propestes due W thalr
misconduct, misbehavior and
disobadiant. Any person whosver

FemramRer i fafsa 2 fir 3 geafra daw
IS, T N el daH, femdt 10578/29
et |, 1, e @ s, Tereti, 2 ool
110055, ¥ 3194 I el TS THeh! I At

1 IO T TS I A Fufd F AeEe

ARYA @ NEHA VERMA, THAT MY CLIENT DIS feon ¥ @R a1 g Red T S 5
INHERITED/ DISOWNED THEM FROM THEIR it A i peafEd e
FAMILY/ PERSONAL LIFE, MOVABLE AN € Ry & ; @
IMMOVABLE PROPERTIES WITH IMMEDIATH 3R TR SRR W FeAfhal T % TRaR

% 9fd ik TE T W Yealhd I ST TR
HECK Cek ek C R e
% fau et feer gl iR geafea 9 3
3T URARSHI T g S-S el BN |
Ve

Enrl. No. DL/6734/2017

SRR CE

W yafrre Rade T A Rrge, el H
142, et 7. 26, 3iee THAEER, IW o feweh,
feelt-110094 3 R GF TEH T IAR T
TSRAT FN I qHMER R R F UM
IRRTEHERE &Xehdl & HRUT AUA THE ol
T T F JeEa W G ¥ SR 3E a5
M, SRE I ITHRRT T Ft ST e 37

7 for & 3% forel oft <hed &g % afeenc] s e e & ol R wey g
T 3! TRaR AR @ g ok wfre o T RIC ¥ | 3 AR AR -3 A 9
FE T FREl TR o2 W Al T Frelt oft o & e ¥g A et T S
T T R 2 e A RTEER A _—
Sd./ e T
(DEEPAK KUMAR)
ADVOCATE] Chamber No. 77.
D/3846/2017 Lawyer’s Chamber Bloc

Saket Cour
New Delhi-11001

My Clients Shri. Jaswant Singh
R/o A-45B, First Floor, Old Slu

Quarter, Paschim Puri Delh
110063, have severed all relation
and disowned their son Aakas
from their all movable/ immovabl
properties due to his misbehavio
My client shall not be responsibl

chaads wilh thern shad do enlirely al hies i
s, feie 16 W, 2028 A B ok ;F’m b for their any acts/ deeds.
TR BT T cliert shall ral be respansible for any Sd/- Amit Kuma
T/~ /- of thelr acts and depds. (Advocate
w92 NI UeTE Gulshan K. Sharma (Advacats) Off.: B-3/39, GROUND FLOOR

Yo, HEEE: TE-191 W, 30 a9, WHE Ao, Thol ik, IAQY, faeei-110092
CIN: L51909DL1982P1.C014434, Website: www.helpagefinlease.com

Ph.No.:

+91-11-22481711, Fax No.:

+91-11-22481711

31 W, 2023 T WA faUTEr QAT o6 o Itk LeUA feria ufoma et feemor

(T TR W)
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T A AIG A ShaTheltdl | Y5 o/ (B1)
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(3TATIRYT 7S & &%)

Y3 3fererel 2R geil (FH qed %, 10/- 9fd)
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feEvin)

QU qdtet

[qu a9

31.03.2023 | 11.12.2022

31.03.2022

31.03.2023 | 31.03.2022

Jehiard 3Tehleld
| 677,049 6932154 |
1,644,818| 1,733,108

_ 1.54-4.318_ I 1,733,198 |

99,475,000 | 90,475,000

017
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1.@%@@(@%3@6[62413@1?—[ 3 fafeeE, 2015 & faf=ee 33 & siavia el TSt |
Tt ot ¢ formel fair aRomdi 2 forga arew 61 9R ® | o foirr afomdt < dyet g i ves
i dedEe 31T (www.bseindia.com) T W &1 Shut @l dedse www.helpagefinlease.com W +ft
IUAH T |

2. 31 Ard, 2023 S FAMG fAEr qen a6 & fAT Ut % ST ST Weua fai uRtemdt @6t sifee
S ERT THieT i TE qAT 18.05.2023 H1 ARSI 3! dh H R Hed gRI TgHIed fordl T |

Tw: 18 foet

fafer: 18.05.2023

Ch. No.806 Rohini Cowrt Delhi-G%

PUBLIC NOTICE

Thizs is for information of
Generad public that our client s
negoiiating with the present
owner Mis ADVANCE INDIA
PROJECTS LIMITED having its
registered Office at AIPL
Businass Club, Sth Floor, Golf
Course Extension Road,

from Mis SPECTRA ISP
NETWORKS PRIVATE
LIMITED Office at A-G0,
Maraina Industrial Area,
Phase-1, New Delhi-110023),
for purchase of the commercial
space being the Entire Sixth
and 3eventh Floor of the
commercial compiex known as
‘THE LEGACY' conslructed on
plot no. 42, Okhis Industrial
Eslate, Phase-lll, New Delhi-
110020, Ay person having any
claim's or interesl in the said
Property, are hereby reguesiad
to inform in writing with
gupporting decuments on the
gddress given hereinbelow
through post and email, within
¥ days from the date of this
publication, faiing which, it will
be deemed that there is no claim
against the said Property and
our client may proceed with the
transaction, Mo further claim of
any person in any nature will be

Advocates and Legal Consultanis
303, Nilgin Apartments

Tel: O11-43573833/23351442
Emal:adminislration@zcnchambers con

B Fullerton
™8 Grihash akti

franda b tab, Bangin has

Hoted 3SAT B WIEAd hudl [(HES
RS HMAT : THIANR. 5 AR 6, <fi-fofm, g St T, Wﬁr@rqa%gas‘ 400 076
| il s A e, Eqsqaam 3, g?mw3o7 A X 165, TAHTA B8 S, AGATd, 95 - 600 095

qAT Yiefd SIS o e SUTEN, 2002 o ST WA Wit i faeht o faw 15 fedt @t $-+om T geem

TAGERT 3T ST 3R i &9 & Foft 3iR TReX &l Aifew feon 5 @ fF 9 Yelies o= dufaa ("Rerie toeg”) g
TER I ARE/gMRd i T T, R weell Hered gfear gm we-d sl fafiee ("R wfeex") & siftepa it g/
forn T B, Ferea Sfea B wieAw S fafee/AgRT oMeR W A Sfeafed ot 3fR TReX @ wet A= aftfa i sfR s
A 3R 3 G o Gyl qo A 6 faw S © St E, S R, S E S e i B ok st S 9 AN B W A 3ot
fafyr SR THa R = S | R o, S IR S (SuwEl) iR et S A ot oifaw fafyr off e @

. Now the relation between my client'
Medawas, Sec tr|:| r-62, and there son has been cordial henc
Gurugram, Haryana- my client's withdraw his earli
122002 (who acquired the same publication dated 28/08/2018.

I'tﬁ rEd r abusing and quarreling with my clientesg
ente "'IEFEE'HE and other family members and my
3.C.NANDA & Co. clientess has broken all relations fron

9 Barakhamba Road. oL Goswi::
Mew Delhi-1100071 ADVOCATE

SEEIECaReEl
T foga fafiee (U 1 dsiRd wETed gfHe JeR 201, H-50, WA TR, 72 fEeei-110017
# 3R il Afthd foge TR, Tew ®id g, aei-43 THIW-122009, gRamm # 2, 7 faud
e GfermT, G, g aREeE § ekiel AR e giehT IR F a5 Seri/atas wiel
3fa e foRam o SR U % IS YUl W TR R g9 emded | et iR vt fafea o
ol BN R el o gER, frefafea sefedi 7 som defua srmn/forwdlsast sfe =
AT YTaHT 3Tee i Wal o FFAR 81 Rl 7, e IR/ fafed HaR & areng oK 39 &)
e % ¥ H, A Gehia s(A) F ded T o s 2

SECTOR-16, ROHINI, DELH

Known to-attthrough-thispublic notic
that my client's Sh. Rakesh Kuma
Sharma and his wife Vinay Laxmi
Nutan Sharma had disowned an
debarred there son Gaurav Sharm
due his irresponsible and quarrelsom
behaviour vide public notice date
28/08/2018 Published in Nationdl
Newspaper JANSATTA AND TH
INDIAN EXPRESS.

ARUN RAGHAV (ADVOCAT
DELHI HIGH COUR
CH. NO. G-220, Karkardoom
Court, Delhi-110032.

[ PUBLIC NOTICE ]

Be it known to all that my client S
Jagmohan Singh Son of Late Kartar Sing
& Smt. Davinder Kaur W/o S. Jagmohal
Singh, both r/o H.No. G-15-A, Mansarove
Garden, New Delhi-110015  hav{
disowned & disassociated their Son S
VIRENDER PAL SINGH and his Wife Smt}
MEENAKSHI and their Unborn child Datg
of Marriage 05.11.2022] from their all
movable & Immovable properties as the
are not under the control of my clients. M
clients will not be responsible for their act:l
& deeds and anyone deals with them wil
do at his/her own risk and cost.

Sd/

( ROSHAN LAL) ADVOCATH
Seat No.12, Near Treassury Gate|
Tis Hazari, Delhi-54

[ PUBLIC NOTICE |

Be it known to all concerned that m
clientess Satto w/o Late Rajeev, R/q
3161-3164, Gali Mandir Wali, Barwald
Chowk, Pahari Dhiraj, Delhi-6 disowned
her son Parshant and his wife Pooja §
their children from his/her all moveabld
immoveable properties as they hag

them and my clientess have no concerr]
with any liabilities or any transactiong
belongs to them in any manner.

CHAMBER NO. 576, WESTERN WING]
TIS HAZARI COURT, DELHI-110054
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We therefore

whatsoever.

“"IMIPORTANT™
VVhilst care i1s taken prior to acceptance of advertising

copy, it is Nnot possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
iNndividuals advertising in its newvwspapers or Publications.
recommend
Nnecessary inqquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

that readers make




